CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

R.A. Na. '322/18985
in
0.4, No. 124071991
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New Delhi this thel%”JDay of sy 1996

Hon'kle Shri A.Y. Haridasan, Vice Chairman (J)

Hon'ble Shri R.K. Ahooja, Member (A)

“Union of India & Ors. Respondents/
dpplicants herein

(Shri B, Lall, &dvocate)
-
Vs

Shri  M.R. Sharma ppplicant/
Respondant herein

{Shri D.R. Gupta, Advocate)

0ORDER By Circulation)

Hon'ble Shri &.V. Haridasan, Vice Chairman (1)
The Original Application was filed by the

Respondents in the Review Application praving for - a
direction to the Respondents to consider the claim of
the departmantal officers in accordance with ths
provisions contained in the Model Recruitment Rules
and for a Further'direction to them to finalise the
Recruitment Rules to the post of Hindi Officer thounh
the application was fFiled in the vear 1997 and
adnitted Tong back. The respondents despite notice
did not take care to file any reply to the 0.4,
Therefore in the absente of  any reply by the
respondents  and as  the learned counsel of the
respadents  did not appear on 9.10.1995 when the case
came up for hearing, the Bench disposed off the
application after hgariﬂg the Tearned counsel for the
applicant and on-a perusal of the application and the

other materials placed on record with a direction to
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the respondents/Review applicant  to finalise the
specific ~Recruitment pules for the post of Hindi
0fficer within a period of three months from the date
of communication of the order and if no such
Recruitment Rules were framed or finalised within the
said period of three months tﬁ consider the 0A for
prometion to the post Qf Hindi Officer in accordance
with the ‘M0d81 Racruitment RuWesajihe raspondents in
the Original AppWﬁcatiom has filed the Review
application for the review of the Order on the ground
that the full facts of the case could not be brought
to the notice of the Tribunal as the respondents
could not appear and could not file their pleadings.

It has not been alleged in the Review A&pplication
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that there has been any errovr apparent on the face of
the record or tHat any relevant circumstance exists
which would justify a review. The in-action on their
part to appear before the Tribunal and plead their
case does not entitle them to seek a review. The

decision taken in the case accarding to us is the fit

‘and proper decision to be taken in the facts and

circumstances of the case. The Review dpplicants are
not in a pos%tion to Sé@%#;s to how the order s
errongous. Therefore. we do not find any reason to
review the order. . Review Application fails and the

same is dismissed.
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(R.S;/ahooja) fa.Y, Haridasan)
Tember (A) Vice Chairman(l)



